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Mr. S.K. Malik, counsei for the applicant. 
Mr. Manoj Bhandari, counsel for the_ respondents. 

_ At · the very outset, the learned · counsel for the 
respondents invited my attention to order 03.08.2005 and has 
submitted that . the impugned order -dated 09.06:2005 
(Annexure A/1) has already been withdrawn, therefore, this 
Original Application has rendered infructuous. On the other 
hand, the learned counsel for the applicant does not dispute 
the factual position. but has_ submitted that the respondents 
have created some other confusion in the matter inasmuch 
they have issued another transfer· order to the same piate;· -. 
The learned -counsel for the respondents submits that that is 
not the subject matter ofthis case, hence, he stresses that the 
Original Application be dismissed as having been rendered 
infructuous. · · 

•, 

2. In view of the sub$equent development, the Original 
Application is hereby dismissed as having become infructuous. 
No costs. ~ /"rt:J _ ,« .. (1'V\t, 
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